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Sir,

T E GAU HATI IGH COURT ATG WA
IHIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. HC.VII-67I 2022 | tt4g I A
Shri Saptarshi Garg,
Joint Registrar (Mgilance),
Gauhati High CouG
Guwahati.

Shri Lohit Kumar Saikia,
District & Sessions Judge,
Sivasagar. )l

Dated Guwahati the \7 February,2024.

Extension of Earned leave.

Letter N o. DJSV/STDR/2024/863 dtd. 13.OZ.ZOZ4.

\n - oL-2-eL4

am, Guwahati for information (Copy

with reference to the above, I am directed to inform you that your prayer for
extension of earned reave for twenty eight days from 24.02.2024 b 22.03.2024
(suffixing 23'03.2024 to 26.03.2024), along with station reave permission, from the
evening ot 23,02.2024 tifl the morning ot 27,og.2o24, has been granted. Further, the
Additional District and sessions Judge, FTC, sivasagar, and in his absence, the next senior most
Judicial officer available at the station shall continue to remain in charge of your couft and
Office, till you resume duty.

Yours faithfully,

s4-/-
JT. REGISTRAR ruIGIIANCE)

Memo No.HC.VI[-67 I 20221 tL49-115O/Ay dated 
7Copy to:

1. The Principal Accountant General (A&E), Ass

, of leave application is enclosed herewith).

!2. The Project Manager, Gauhati High Court.
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